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Judgement

Alok Sharma, J.—Heard the counsel for the petitioners and the respondents. In
my considered opinion, keeping in mind the principle of law enunciated by this
Court in SBCWP No. 7953/2010, Rahul Tanwar v. The State of Rajasthan & Anr,
decided on 02.09.2011, the ends of justice would be met in the event the
concerned Tehsildar before whom the application/s for issue of caste certificate
are pending, is directed to confine himself while deciding the said application/s to
the presidential order under Notification dt. 20.09.1976 without being influenced
in any way by the circular dt. 13.07.2010 under the hand of the Secretary,
Government of India, in the Department of Ministry of Tribal Affairs. The
Tehsildar shall be free to address the merit of the petitioners' application/s for
issue of a caste certificate and on satisfaction of the fact of the petitioners
belonging to '"Dhanka" caste issue a schedule tribe certificate to them. The
determination of the fact of the petitioners belonging to '""Dhanka" community or
otherwise will be dependent upon the evidence produced by the petitioners. It is
directed that the application for issue of schedule tribe certificate filed by the
petitioners before the Tehsildar be disposed of within four weeks of the filing of a
certified copy of this order.

2. The writ petition stands disposed of with the aforesaid directions. Stay
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application needs no address in view of the petition being disposed of.
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